
From

cl t- hw
FORM'E'

Form of supply of information to the applicant

fRule a (iv)]
No. HC.)cfrv -LlzoLll 7 9 t an

Dated 9 rvt April, 2018
Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Court.

Sri. Waris Alam Ansari,
Ward No-10, Nofth Lakhimpur,
PrN-787001

To

Ref: Your RTI application dated 12.03.2018 (Regd. Vide ID No. 6U18
dated 29.03.2018)

Sir,
With reference to the above, the information sought for is

provided herein below:

Reply to Query No. 1: As per records, no letter dated 20.02.20L8

as mentioned in the RTI application was received in the Secretariat of Hon'ble

the Chief Justice, Gauhati High Court.

Reply to Query No. 2,3,4,5,6,7,8 and 9: The information sought

for are not held or under the control of Gauhati High Court, Moreover, rendering

opinion, interpretation etc does not fall under the puruiew of RTI Act, 2005

Yours faithfully,

$l- q'q '6
Reoistrar (Judl) & PIO (

M,*
\



q h wrr

Rejection Order
[Rule 4 (iii)]

No. HC.)OCry-UZOfil ta tAT]I
Dated JGApril, 2018

From Smt. A, Ajitsaria
Registrar (Judl) &PIO
Gauhati High Court

To Sri. N. Kumchio Murry,
R/o House No. 128,
UzanbazarrKharghuli,
EEIN
PO-Malibagan,
Guwahati-7810O4

Ref: Your RTI application dated 31.03.2018 (Regd. ID No. 66/18 dated
04.04.2018)

Sir,

With reference to the above, this is to inform you that the fee of Rs

150/- paid through IPOs, ought to had been paid in favour of Registrar General,

Gauhati High Court instead of PIO, Registrar(Vigilance)-cum-I/C Recruitment Cell,

Gauhati High Coirrt, Guwahati & payable at Guwahati.

Hence, your application is rejected for not complying with Rule 9(iii)

ofthe Gauhati High Court (Right to Information) Rules, 2008.

Yours faithfully,

Enclo: 1. IPOs in original.
* q'k'tg

%-
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Rejection Order
[Rule 4 (iii)]

No. HC.)00U-
Dated I

UzoW 9t tarr
If,April, z0t8

From Smt. A. Ajitsaria
r r)

To

Gauhati Hlgh Court

Sri Abdul Kuddus
C/o Dhubri Bar Association
PO-Dhubri
PrN-783301

Ref: Your RTI application dated 22.03.2018 (Regd. ID No. 62118 dated
02.04.2018)

Sir,

With reference to the above, this is to inform you that copy of

judgmenVorder passed by Honble the Gauhati High Court with regard to a Case

can be obtained by following the prescribed procedure as laid down in the

Gauhati High Court Rules, 2015 and hence the information sought for is

exempted from disclosure as per Rule 5(e) of Gauhati High Court (Right to

Information Rules), 2008.

Moreover, fee of Rs 10/- paid through IPO ought to had been paid

in favour of Registrar General, Gauhati High Court instead of SPIO, RTI Section,

Gauhati High Court, Guwahati & payable at Guwahati.

Hence, your application is rejected for not complying with Rule 9(iii)

of the Gauhati High Court (Right to Information) Rules, 2008.

Yours faithfully,

Enclo: 1. IPO in original.

Jlr tr'r+t{
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From

To

FORM'D'
Rejection Order

lRub a (iii)l

Smt. A. AJitsaria
Registrar (Judl) &PIO
Gauhati High Court

Sri Blpul Ranjan Deb Roy,
R/o-H.No.14,
Shyamsundar Lane,
Chengkuri Road, Silchar,
PO- Silchar,
Dist- Cachar, Assam,

No. HC.)CCW-1/20$I B2l R'fi
Dated /r%April,2018

Pin-

Ref Your RTI application dated 02.04.2018 (Regd. ID No. 67/18 dated
07.04,2018)

Sir,

With reference to the above, this is to inform you that copy of

judgmenVOrder passed by Honble the Gauhati High Court with regard to a Case

can be obtained by following the prescribed procedure as laid down in the

Gauhati High Court Rules, 2015 and hence the information sought for is

exempted from disclosure as per Rule 5(e) of Gauhati High Court (Right to

Information Rules), 2008.

Moreover, fee of Rs 30/- paid through IPOs ought to have been paid

in favour of Registrar General, Gauhati High Couft instead of SPIO, RTI Section,

Gauhati High Court, Guwahati & payable at Guwahati.

Hence, your application is rejected for not complying with Rule 9(iii)

of the Gauhati High Court (Right to Information) Rules, 2008,

Yours faithfully,

*f rr.a,trVx$
tt'

Enclo: 1. IPOS in original.
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: FORM'E'

Form of supply of information to the applicant

[Rule 4 (iv)]

No. HC.)ooo/-4lzoLq V) I Rl
Dated 1119 April,2018

From Smt. A. Ajitsaria
Reglstrar (rudl.) & PIO
Gauhati High Court

Shri Subhadeep Santra,To

Sub

Kolkata, West BengaF7000

Furnishing of Information under RTI Act, 2005

Ref: Forwarding letter No, l50lLl96l20l6-Jus (AU) dtd 27.02.20L9
of the Section Officer & CAPIO, Ministry of Law & Justice
(Department of Justice), Government of India.

Sir,

With reference to your RTI application dated 08.02.2018,

copy of which was received on 20.03.2018 (Regd. ID No.55/18), information

pertaining to query as available is provided herein below:

Yours faithfully,

* tr.4',tVn$
qV

Year Institution of JJB cases during the year Pendenry of JJB cases as on

31s December of the year

12452015 Not available

2016 309 L2t4

20L7 1030 t242
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FORM.E'
Form of supply of information to the applicant

[Rule 4 (iv)]

@w@

No. HC.XDo/ -2t2lr8l 8{ 1arl
Dated ll Ji April, 2o1B

Yours faithfully,

1,.
\

\,

From Smt. A. Ajitsaria,
Registrar (Judl.) & PIO
Gauhati High Court

Syed Burhanur Rahman,
House No-54,First Floor,
FC Road, Uzan Bazar,
Guwahati- Assam.

To

Sub RTI

Ref: Your RTI application dated 23.03.18 (Regd. ID No. 59/18 daterl

23.03.18)

Sir,

With reference to the above, information petaining to your queric5

are provided herein below:

Replv to query No.1 : Marks are available in the websitr,:

www.ohconline.oov.in vide Notification No. HC.XXXVII-09|Z0L7lz48lR.Cell dated

12.04.2018

Reply to querv No.2 :

Photo-copy of Answer scripts in respect of yourself (Rt.:ll

No.446), for Assam Judicial Service, Grade-I Examination held for the year 2017-

18, are ready to be provided, as per your request.

Hence, as per sec.7(3) of RTI Act, 2005 and Rule 9(iXAXiv) of

Gauhati High Court (Right to information) Rules,2008 respectively, you are

requested to make payment of Rs 520/- (i.e @Rs S/-per sheeil1O4 sheet) by

IPO/DD/Cash in favour of Registrar General, Gauhati High Court, so as to enable

us to nformatiidst youtoon

s
W*le

-.S.

t")

ry
Jt- 2r.r-r'tti

A
c.,t'

Enclo: ( sheets)

I
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( FORM.E,
Form of supply of information to the applicant

[Rule a (iv)]
No. HC.XXXV -2lzot}l EL t*-rt

Dated 2f I Aorit,zoltt
From smt. A. Ajitsaria,

Registrar (Judl.) & PIO
Gauhati High Court

Sri. Surendra Sahu,
House No-06,
BR Bora Road,
Happy Villa,
Guwahati-3,

Sub: RTI

Ref: Your RTI application dated 12.04.18 (Regd. ID No. 72118 ti.ilrr,l

12.04.18)

Sir,

With reference to the above, information pertaining to your qu(:rrr',

are provided herein below:

Reply to querv No.l : Marks are available in the wt:l.,r,rt.

www.ohconline.oov.in vide Notification No. HC.XXXVII-09l2O17l249lR.Cell riatt,tl

72.04.2018

Reolv to querv No.2 : Photo-copy of Answer scripts in respc( t or

yourself (Roll No.441), for Assam Judicial Service, Grade-l Examination lrekl lr,r

the year 2017-18, are ready to be provided, as per your request.

Hence, as per sec.7(3) of RTI Act, 2005 and Rule 9(i)(A)(iv) rrl

Gauhati High Court (Right to information) Rules,2008 respectively, you irr{.r

requested to make payment of Rs 4201- (i.e @Rs s/-per sheet x 84 sheet) [.r;,

IPO/DD/Cash in favour of Registrar General, Gauhati High Court, so as to enablc

us to remit the said information to you.

Yours faithfully,

To

)."+

dl- 2l'rr ,r,)t Enclo: ( sheets)

Reoistrar (JudU q-I:lq



q, 4 (_ % e"u-
FORM

Form of supply of information to the applicant

[Rule a (iv)]
No. HC.)OCW -U20181

Dated A2
Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Court.

gf / Rrr

M,'.zofi
From

Yvu
n l')A

To Sri. Mustafa Jama! Quadir,
House No.46A Sweet Land,
Baghorbori, Guwahati,
PrN-781037

Ref: Your RTI application (Regd. Vide ID No. 7U18 dated 10.04.2018)

Sir,
With reference to the above, the information sought for is

provided herein below:

Yours faithfully,

# 2s'q',g
Reoistrar (Judl) & PIO

Name: Late Akhtaruddin Laskar, Ex-Superintendent,

Date of Bifth:01.03.192L; Date of Retirement:02:LL.L970

Post held Date of joining/Promotion

LDA Date of joining is not Available

UDA Date of Promotion= 15.11.1948

Assistant Superintendent Date of Promotion= 01.05.1960

Superintendent Date of Promotion= 01.10.1968



'i () FORM'E'
Form of supply of information to the applicant

[Rub a (iv)]
No, HC.)COU -4120181

a

I /Rn
Dated 24 April, 2018

From Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Court

To Shri Titus James,
C-106, Royal Chinmay Apartmenb,
Opp. IOC Petrol Pump,
Judges Bungalow Road,
Ahmedabad -380054.

Sub: Furnishing of Information under RTI Act, 2005

Ref: Forwarding letter No. L50ltl96l20l6 -Jus (AU)-96 dtd.

26.03.2018 of the Section Officer & CAPIO, Ministry of Law &

Justice (Depaftment of Justice), Government of India'

Sir,

With reference to your RTI application dated 15.01.2018,

copy of which was received on 03.04.2018 (Regd. ID No.63/18), information is

given herein below:

Reply to query No. 1 to 4: Does not relate to Gauhati High Coutt.

Reply to query No 5,6,7 & 8: information is not available and

hence could not be remitted.

Available information with regard to names and tenure of

Hon'ble Judges of Gauhati High Court is enclosed herewith.

Please be noted that u/sec.7(9) of the RTI Act, 2005 compilation

of information by Public Authority is not required and information as it exists,

only, is to be remitted

Yours faithfully,

* zq.q't$Enclo: (5 Pages)..



e FORM'E'
Form of supply of information to the applicant

lRule4(iv)l qA
No. HC.XXV 4/2018/ L / RTI

Dated Q4lE ryrit, zou
Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Court

From:

To, Shri Naveen Kumar Gautam,
C-106, Royal Chinmay Apaftments,
Opp. IOC Petrol Pump,
Judges Bungalow Road,
Ahmedabad -380054.

Sub: Furnishing of Information under RTI Act, 2005

Ref: Forwarding letter No.1501U96120t6 -Jus (AU) - 96 dtd
26.03.2018 of the Section Officer & CAPIO, Ministry of Law &
Justice (Department of Justice), Government of India.

Sir,

With reference to your RTI application dated 15.01.2018, copy of

which was received on 03.04.2018 (Regd. ID No.64l18), information is given

herein below:

Reply to query No. 1 to 4: Does not relate to Gauhati High Court.

Reply to query No 5,6,7 & B: Information is not available and

hence could not be remitted.

Available information with regard to names and tenure of

Honble Judges of Gauhati High Court is enclosed herewith.

Please be noted that u/sec.7(9) of the RTI Act, 2005 compilation

of information by Public Authority is not required and information as it exists,

only, is to be remitted

Yours faithfully,

Enclo: (5 Pages).
ilt- 2h. h -tg

Registrar(Judl) & PIO
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(\ FORM'D'
Rejection Order

lRule 4 (iii)l
No. HC.)ccff- Ll2o18t 31 I nn

Dated Mthpril,2018
From Smt. A. Ajitsaria

Registrar (Judl) &PIO
Gauhati High Court

To Sri Binoy Krishna Das,
District Bar Association, Silchar,
Cachar, Assam, Pin-788001.

Ref: Your RTI application dated 02.04.2018 (Regd. ID No. 75lLB dated
23.04.2018)

Sir,

With reference to the above, this is to inform you that the fee of Rs

10/- paid through IPO, ought to have been paid in favour of Registrar General,

Gauhati High Couft instead of PIO, C/o The Hon'ble Chief Justice, Gauhati High

Couft, Guwahati & payable at Guwahati.

Hence, your application is rejected for not complying with Rule 9(iii)

of the Gauhati High Couft (Right to Information) Rules, 2008.

The IPO so forwarded by you is returned herewith.

Enclo: 1. IPO in original.

Yours faithfully,

* 2q'a'tB
Reqistrar (Judl) & PIO

W



61"
FORM.E'

&r Form of supply of information to the applicant

lRute 4 (iv) 
No' HG'XXX/ 4l*oL,l L' /Rn

Dated
h April, 2018

Institution, DisPosal

PendencY as on 3

Crintina'

5432

t4

5565

From Smt. A. Ajitsaria
Registrar (Judt') & PIO

Gauhati High Court

Reply to query No' 2: Statement 
-r^egarding

in tne*Eluiriti'nigi1 court as on 3t'L2'20t72

To Shri Mahendra Kumar Sahoo'

S/o- Late Bata Krishna

Sahoo,A-25, Sidhhi Vihar'

Jaoaonora,
Bhibaneswar-751030

Sub: Furnishing of Information under RTI Act' 2005

Ref: Forwardins letter No'15 otLls6lz-ot6-]Y: 
'qy)-11s 

dtd 28'03'2018

of the section officer ;'Litlo' n,t]{i11 of Law & Justice

(Ddai;#'Ii':"titut' Government of India'

sir, 
with reference to your RTI apprication dated z6.Lo.zor7, copy of

which was received "n 
ogoo.rolg (Regd. io mo,oglre), information pertaining to

QUeu, is provided 

ffiil l;:X;, No.l: Statenrent reeardins Pendins cases in the

Gauhati High Court as on 31'03 '20t7t

d

and PendencY

29

90

ReplytoqueryNo.3:StatementregardinginstitutionofContemptcasesinthe
C"rn",, ftign Court from 1'1'2017 to 31'3'2017:

\Af

TotalCivilName of the Bench
2899s535922736Seat atPrinciPal

23
355

Bench

the YearDisposal during
lnstltutlon durlng the Year

PendencY as on 01.01.2017
CivilTotalCriminalCivilTotalCriminalCivilTotal
23488

Criminal
14267

Civil

2721r2L46

Name of the
Bench

t44232183t224028764537023394Seat 3915434849553134497417

346
28

387
389

47
Kohlma
Bench 3404005035036226336BenchAlzawl

1119900LO7793t]97140ro57912
25344

57
16097

85s
2?23

Itanagar
Bench L3774165512407L4t4430455548124974TOTAT

Total

Nil
PrinciPal

Nil02
05

05
08

Itanagar
1I
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v
Reply to query No. 4, 5, 6 : The information sought for are not held or under the

control of Gauhati High Court.

Moreover, rendering opinion, Interpretation etc

does not fall under the purview of RTI Act, 2005.

Yours faithfully,

l* 25.q.'a
Registrar(Jud!) & PIO

'(!

,l

('-$
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I
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a FORM'E'
Form of supply of information to the applicant

[Rule a (iv)]
No. HC.XXXV 4tzotul Q) 1m

Dated 4ffh RPrit, 2018

Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Court

From

To ShriSuraj Bhan Gautam,
8313, Gali No.10,
Jaipur Extension 1,

Badarpur, New Delhi-110044

Sub: Furnishing of Information under RTI Act, 2005

Ref: Forwarding letter No. 150LU9612016-Jus (AU) dtd
04.04.2018 of the Section Officer & CAPIO, Ministry of
Law & Justice (Department of Justice), Government of
India.

Sir,

With reference to your RTI application dated 27.03.2018,

copy of which was received on 10.04.2018 (Regd. ID No.70l18), information

pertaining to query is provided herein below:

Reply to query: Separate data of defamation cases only,

not being maintained, is not available and hence could not be provided.

Yours faithfully,

rk 25, \.r B

Registrar(Judl) & PIO

Y/,f'
r\cf-
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tL\ FORM'E'

Form of supply of information to the applicant

[Rule 4 (iv)]
No. HC.l)Cry 420181

Dated tl
Smt. A. AJltsaria
Registrar (Judl.) & PIO
Gauhatl Hlgh Court

q4 / Rrr
Gaprir, zore

Ref

From

To Shri Surinder Mohan Arora,
A-14-15,MrDC
Tarapur INDLrArea,
Taluka-Boisar,
Dlstrlct-Palghar
Maharashtra-4015O6

Sub: Furnishing of InformaUon under RTI Act, 2005

Forwarding letter No. 1501L196/20L6-Jus (AU) dtd
04.04.2018 of the Section Officer & CAPIO, Ministry of
Law & Justice (Department of Justice), Government of

'India.

Sir,

With reference to your RTI application dated 30.03.2018,

copy of which was received on 10.04.2018 (Regd. ID No,69/18), information

pertainlng to query as available, is provided herein below:

Part A: Pendency Statement of PIL in the Gauhati High Court

Part B: Separate data with regard to names of Public Prosecutors not

being maintained, and hence could not be provided.

Available list of Advocates General is enclosed herewith.

Yours faithfully,

s

Pendency
As on
3t.L2.20L4

Pendenry
As on

31.12.2015

Pendency
As on

3t.12.2016

90

Pendency
As on

31.t2.2017

Pendency
As on

31.03.2018

116 t52 75 78

rry
&'

Enclo: As stated above,


